
OPEN COLRT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALlAHABAD BEt'CH,
ALLAHABAD---------

Dated Allahabad this the 23rd day of February,1996.

CORAM: Hon. Mr. S. Das Gupta, Member-A
Hon. Mr. T. L. Verma,Member-J

CONTE.MPTPETIT ION f\D .14 of 1995.
IN

O.A.No. 1795 of 1993.

Chandra Shekhar sloe late Ram Ratan,
~esident of M.I.G. 43. A.D.A. Colony,
Sulemsarai, P.S.Dhoomanganj, Allahabad
at present working as Deputy Production
Manager, Eharat Pumps and Compressors Ltd.,
Naini, Allahabad. • •••••••. Applicant.

(BY ADVOCATE.:SHRI R. C. GUrTA)

Versus

1. ix General Manager, viz. Shri S. Ramas\lI.Iami,
Ordinance Factory, Ka Lp i Road, Kanpur U.P.

2. The Chairman/D.G.O.F .viz. Sri Jagdish Chandra,
Ordinance Factory Board, NO. 10-A, Auckland Road,
Calcutta-7CGOC1.

• ••••• Opp o site part ie s •

(BY ADVOCATESHRI AMIT STHALEKAR)

o R D E R (Or a 1 )- - - --
(By Hon Ib Ie Mr .:'5. Das Gupta ,Member-A)

This contempt application has been filed

a Ll.e q ing non-comp 1 ia nce '''''ith the d irec t ion c orrt.a med

in this Tribunal's order dated 24.12.1993 by ".hich the

O. A. No. 1795 of 1993 vas disposed of in limine •

. . . . .2/---



-2-
2. In the aforesaid O.A. the aprlicant's grievance

was that the pay drawn by him was on Rs , 7CC/- \Nhereas

h~~thdu~d' have been shown as Rs. 72')/- for the purposes of
r

determination of his pension and also that the leave lJIfo,,{::-

his credit has not been transferred from Ordnaoce Factory

Kanpur to B. P. C. L. Limited, Allaha bad which organisa-

tion he has joined subsequently. The application was

disposed of in limine by a bench of this Tribunal with a
<4.cJA

d irec t ion that the respondentsA cons ider the appl ica nt t s

pepresentation in this regard and inform the applicant of

the action taken.

3. The applicant has stated that the aforesaid

order v-as communicated to the respondents on 23.1.1094

but despite this, the resrondents have not considered

the direction issued by this Tribunal and have thus

committed the contempt of Court.

4. The respondents have filed a counter-affi'iavit

in ,,'hich it was stated that they have complied with the

direction of the Tribunal by disposing of the aforesaid

representation of the applicant and also sending a bill
<; .e-l "c-r~"" 1v....J.-~'-I.

for Rs. 4242/- representing the~leave o~the apDlicant for

12C days to the Controller of Defence Accourrt s f Fac tor Les },

Calcutta anj also sending a revised L.P. C. to th~ Contro-

ller of Defence Accounts (Pension), Allahabad for

calc ulat ion of prorate pens ion/Grat uity on rev ised rate

of pay Rs. 725/-. The respondents have a-:lmitted that there

has been delay in complyinq with the order but, they have

exp la ined that the delay was due to the fact that for

d ispo sa 1 of the matter ,cons ul tat ion was made with vet: ious

authorities and the delay was neither intentional nor

deliberate. The respondents have also filed a supolementary
/&r ..... 3/-
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counter-affidavit from which it is clear that the payment

of ~. 4916/- representing the leaves salary has already

been made to the apolicant.

5. The app Ldc.ant has not filed any supplementary-

rejoinder affidavit to rebut the averments of the

respondents made in the suoo Lemarrt.ar-v-courrts r-caf f idav it.

We are, therefore, sat isf ied that the comp1iance of the

Tribunal's order has been made by the respondents.

Thouqh , there has been some delay in comp)Jinq with the

same, there is noth inq on record to ind icate that the

delay was intentional or deliberate.

6. In v iew of the fore-go ing the contempt

apr- l dcat i.on is dismissed. Notices issued to the

responjents are discharged. -;
Member-A

9ated Allahabaj 23r..cLFeb.1996.

(Pandey)

/


